NATIONAL COMPANY LAW APPELLATE TRIBUNAL, NEW DELHI
Company Appeal (AT) (Insolvency)No. 1298 of 2019

IN THE MATTER OF:

IndianBank .. Appellant
Vs.
J.Karthiga (RP) & Anr. ... Respondents
Present :
For Appellant: Mr. T.N. Durga Prasad, Mr. Rohan Narula,
Advocates
For Respondents: Ms. Pratishtha, Advocate for RP
ORDER
19.11.2019 - This appeal has been preferred by the Appellant Indian Bank’

against order of approval of the plan dated 19t July, 2019 after long delay. The
certified copy of the order dated 19th July, 2019 was prepared and handed over
on 31st July, 2019. The appeal has been preferred on 22rnd July, 2019 i.e. after
82 days. In terms of Sub-Section 2 of Section 61 of the ‘I&B’ Code as this
Appellate Tribunal has no jurisdiction to condone the delay beyond 15 days of
filing of the appeal within 30 days, in absence of any power to condone the delay,
we dismiss the appeal being barred by limitation. We make it clear that we have

not gone into the merit of the impugned order.

[Justice S. J. Mukhopadhaya]
Chairperson

[ Justice Bansi Lal Bhat |
Member (Judicial)

[Justice Venugopal M.]
Member (Judicial)
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